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Exploitation of Tribal Classes in States

7159. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether  Central Government’s
attention has been drawn to the fact that
tribal classes in Madhya Pradesh, Bihar
and in some other States are being exploit-
ed in their forest and agricultural produce
as also in several other ways by unscrupu-
lous trades and others ;

(b) whether any reports have been
called for from the State Governments
concerned in this regard;

(2) if so, the details of the reports;
and
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(d) the Central Governmen'ts reaction
there to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO) : (a to
d). Government are already aware of the
general problem of exploitation of the
tribals and efforts have been made to
overcome this social evil. The commis-
sioner for Scheduled Castes and Schedul-
ed Tribes has also analysed this malady
in his Reports and suggested various
remedial measures from time to time. No
special reports have therefore been called
from the State Governments.

Money lcnding has been controlled
through legislation. Measures for debt
conciliation and redemption have also
undertaken. Alongside, alternative sour-
ccs of credit through Co-operatives are
also sought to be arranged. Legislative
measures have been introdnced to prevent
the alienation of tribal land holdings.

Formation of Cooperative societies
has been encouraged both for ensuring
the supply of essential requirements at
reasonable prices and for ¢nabling a fair
retun for the forest and agricultural
produce of the tribes.

;Y aw g & qew Fawifea wo

7160. Y To Fe ATEYTS : T
AW AT Wt g Wfagienr H4 ag
IR F T FA fF

(F) g a= g &5 &g qar
ww faww g fafiew e d
g a9 O ¥ gedt # faaifea
FAFARA 27T 1963 F W
g ot [ 34/9 @ | € [uE [
sEAfoe @ 15) (1) = fa¥ 1
o€, 1963 F 9 & WO R, FHA
3(2) & smfmm fear a1 w0,
¥l a% AT qeN 9% A @ A
s



81 Written Answers

(=) afxgt, @ se¥F a1 T
2?

e aqr Wi g wfrat
qAAET A ST AAT (s g _H
@) (F) i, gt AT |

() s & «gr o O
* (fraora) 2w 1956 ¥ sweadiq yed-
. wfqgEarg g AT § gwfw
# af o, g7 afeges s
Y GATIST qT @A FT 74T TG ¥ |
¥QT FTT T &Y FIAT AR I AAAS
A AR T T AFR FT FE F99
fear @At ar )

Railway Accidents on Southern and
South-Central Railways

7161.  SHRI GADILINGANA
GOWD : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of railway accidents
which occurred during the period from the
2nd January to the 31st December 1968
on the Southern-Central Railways ;

(b) the number of persons killed and
injured as a result of these accidents
separately;

(c) the estimated loss of Government
property ;

(d) the amount of compensation
paid to the next of kins and sufferers ;

(e) the steps taken to investigate the
causes of accidents ; and

(f) the cases in which final findings
are still pending ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH):(a) During
the period 2.1.68 to 31.12.68, therc were
216 train accidents in the categories of
collisions. derailments, trains running into
road traffic at level crossings and fires in
trains on the Southern and the South
Central Railways.
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(b) As a result of these accidents, 109
persons were killed and 390 injured.

(c) the cost of damage to railway
property was estimated at approximately
Rs. 33,19,600,-.

(d) Rs. 4,13.835.88 paid so far.

(e) Inquiries are held into all railway
accidents to ascertain their causes and
take remedial action to prevent their
recurrence.

(f) One.
Idte Capacity in Certain Industries

7162. SHRI GADILINGANA
GOWD : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that a good
per centage of capacity of ropes are
welding electrodes, commercial vehicles,
cast jron spun pipes and house service
electricity meters industries, remains idle
throughout the year;

(b) if so, the reasons therefor; and

(c) the steps being taken to harness
the ideal capacity of these industries ?

THE MIMISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.
A. AHMED) : (a) The percentage of
capacity utilised in these industries was
as follows :

. Wire ropes
" Are Welding Electrodes 409%,
Cast Iron Spun Pipes

Commercial Vehicles : 639,
House Service Meters : * 88%,

(b) The major reasons for the recession
in industries are slackening of demand
from internal sources due to non- finali-
sation of plan progr , non-availabi
lity of sufficient credits, the two successive
droughts in 1965 and 1966, the coming






